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HIGH COURT FOR THE STATE OF TELANGANA AT HYDERABAD

(SPecial Original Jurisdiction)

IVIONDAY, THE FOURTEENTH DAY OF O.CT-OBER

rWO THOUSNND AND TWENTY FOUR

THE HONOURABLE THE CHIEF JUSTICE ALOK ARADHE

AND
THE HONOURABLE SRI JUSTICE J.SREENIVAS RAO

PRESENT

WRIT PETITION (PIL) (SR) NO: 38812 0F 2024

Between: , ^^ ..- ^-^ n ^^.
Dr. K.A. pe,! @ Klari Anand Pevr, Q/9 t"'433i0'"fifl"S,"?%Jrlfli;,?',?i;
El..ii"nt o? Frai"a Snantni Party' Global Peace t

boronv, AmeerP6t, HYderabad'

AND
1

...PETITIONER

State of Telangana, ReP
Secretariat, HYderabad.

by its Chief Secretary' Government of Telangana'

z The Chief Minister, State of 
- 
Telangana' Dr' BR Ambedkar Telangana

- s"iretrrirt, 6'h Floor, HYderabad'

...RESPONDENTS

PetitionunderArticle226oftheConstitutionoflndiaprayingthatinthe

circumstances stated in the affidavit filed therewith' the High Court may be

pleased to issue an appropriate Writ' Order or direction mostly one which is in

the nature of a Writ of Mandamus to

1. lssue an appropriate writ, order' or direction to Mr' Revanth Reddy' the

Honorable Chief Minister of Telangana' to honor his commitments on behalf of

the State of Telangana by supporting and participating in the Global Peace and

Economic Summit, which is essential since it aims at attracting substantial

investments crucial for the state s economic growth' fostering regional

cooperation, promoting prosperity' and advancing the state s economic

development in alignment with the principles of public welfare and equitable

growth, as enshrined in Article 38 of the Constitution of lndia' which mandates



the State to strive to promote the werfare of the peopre by r;ecuring a sociar order
that provides justice, social, economic, and political.

2. lssue further app.opriate directions, orders, or writs; to ensure that the
fundamentar rights of lhe petitioner, as guaranteed underr Articres 14, 1g, and 21
of the constitution of rndia, are safeguarded and uphercr, asserting that the right
to equarity (Articre 1zr), freedom of speech (Articre 19(1)(a)), and riverihood,
which is integrar to the right to rife (Articre 21), is protected. The Honourabre
Supreme court' rn rvaneka Gandhi v. Union of rndia (197g ArR 597), herd that
the right to rife incrudes the right to riverihood, and any action by the state that
interferes with these rights must pass the test of reasrnabreness. The Grobar
Peace and Economic Summit which is to be held on Or:tober 2nd ,2024 on
[\4ahatma Gandhi's bin hday now postponed to Gandhi,r; death Anniversary on
30th January 2025, v*hich plays a key role in fostering public welfare and
economic progress, req uires that the State Government acts; in colaboration with
the petitioner to rearize these objectives, ensuring that his; fundamentar rights are
not infringed, as uphelc in Olga Tellis and Ors v
(ArR 1986 SC 180)

Bombay Municipal Corporation

3' Grant such other anrr further rerief as this Honorabre oourt may deem fit and
proper in the interest or justice and equity, considering 1^re r:ritical nature of this
petition for the overall economic growth and developmont of the region. The
court may be preased to take any additionar steps necessary to uphord the
objectives of promoting sociar werfare and regionar deveropment, as guided by
the principles estabrishod in vishaka and ors. v. state cf Rajasthan (1g97) 6
scc 241 , which herd th at the State has a duty to take aflirmative action for the
protection of fundamen rar rights, and arso in right of the directive principres
enshrined in Articre 3g(b ), emphasizing that resources shourd be utirized for the
common good

rn addition, the Hc nourabre High court of rerangana and Andhra pradesh
has consistenry herd in 

'arious decisions that economic doveropment and pubric
welfare are intertwined ard that the state has a duty to enriure equitabre growth.
Reference may be made to state of Andhra pradesh v. IVlcDowe, and co. (ArR



1996 AP 368), where the Honourable Court emphasized the responsibility of the

StatetosecureinvestmentsthatbenefitpublicWelfareandeconomicprogress.

Gounsel for the Petitioner: SRI Dr' K'A'PAUL @ KILARI ANAND PAUL

(PARTY-IN.PERSON)

Counsel for the Respondent No'1: SRI G'VEERASWAMY' GP FOR GEN' ADMN

The Court made the following: ORDER

:



person/petition er

Mr G.Veeraswamy, learned Governrnent pleader for
Genera1 Administration Department for respond ent No. 1 .

THE HON'BLE THE CHIEF JUSTICE ALOK ARADHE
AND

THE HC)N' BLE SRI JUSTICE J.SREBNIVAS RAO

WRIT I,ETITJON (pILl lSRl No.388t 2oF2024
ORDER: (Per tlrc tlon'ble the Chief Justice Atok Aradhe)

Dr. K.A.Paul @ Kilari Anand F,aul, party_in-

2 Heard on '-he question of admission.

3 The petitioner claims to be the global peace president

ald humanitanan. The petrtioner is the p;:esrident of praja

Shakti Part1,, a political party. As per the averrnents made in
the writ petition, the petitioner has organised hundreds of
peace rallies and high profiie international ,:orrferences. The
petitioner propories to orgalise an International peace Summit
in the State of Te langana on 30.01.2025.

The petitio,er has pleaded in the writ lretition that the

Chief Minister rf the State of Telangana during several

4
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meetings and discussions expressed his support and

assurance to the petitioner for holding the aforesaid Summit'

The grievance of the petitioner is that despite the assurance

extended by the Chief Minister, the respondents have failed to

take any substantive action to extend the promise for the event'

Ithasbeenaverred.thatinactiononthepartoftheState

Government is contra4z to the public interest and undermines

the economic welfare of people of the State of Telangana'

5. The petitioner thereupon has filed this petition as pubiic

interest litigation seeking the following reliefs:

"For the reasons stated in the accompanying affrdavit

hled in support of the Writ Petition, the Petitioner herein

prays that this Hon'b1e Court may be pleased to issue an

appropriate Writ, Order or direction mostly one which is in

the nature of a Writ of Mandamus to

1. Issue an appropriate writ, order' or direction to Mr'

Revanth Reddy, the Honourable Chief Minister of Telangana'

to honor his commitments on behalf of the State of

Telangana by supporting and participating in the Globa'l

Peace and Economic Summit, which is essential since it

aims at attracting substantial investments crucial for the

state's economic growth, fostering regional cooperation'

promoting prosperity, and advancing the state's economic

development in alignment with the principles of public

welfare and equitable growth, as enshrined in Article 38 of

the Constitution of India, which ma-ndates the State to strive



--z

3

to promote the welfare of the people by sr:curing a social
order that provides justice, social, economic, an<I political.

2. Issue further appropriate directions, :rders, or writs
to ensure that the fundamenta.l rights of the petitioner, as
guarantee(l under Articles 14, l9 arld 21 of the Constitution
of India, are safeguarded and upheld, assertirrg that the right
to equality (Article 14), freedom of speech #\rticle t o(t )(a)),
arrd livelih,rod, which is integral to the righl
21), is protected. The Hon'ble Supreme Cot
Gandhi r,. IJnion of India (1978 AIR 597), hel<
to life includes the right to tivelihood, and an
State that interferes wtth these rights must p

. to life (Article

trt, in Mareka

I that the right
y action by the

ass the test of
reasonablerress. The Global peace and Econon:ric Summit
which is to be held on October 2,,1, 2024 on Mahatma
Galdhi's trirthday now postponed to G:rnclhi,s death
AnniversarJ on 30rh January 2025, which plays a. key role in
fostering public wclfare and economic progress, requires that
the Starc

petitioner
Government acts in collaboration with the

t: realize these objectives, ensu:ing that his
fundamental rights are not infringed, as uphelcl in Olga Tellis
& Ors v. Borabay Municipal Corporation (AIR i9g6 SC 18O).

3. Grar-rt such orher ar-rd further relief as tl_ris Honorable
Court may deem fit ald proper in the interest of.3ustice and
equity, considering the critical nature of this pirtition for the
overall econcmic gror.tth arld development of the r.egion. The
court may b': preased to take any additionar st(:ps necessarJ/
to uphold the objectives of promoting social welfare ald
regional derelopment. as guided by thr: principles
establrshed in Vishaka & Ors. v. State of Rajasthan (l9g1) 6
SCC 24 1, w-rich held that the State has a riu(y to take
affirmative ar:tion for the protection of fundarrLental rights,
and also in light of then directive principles r:nshrined in
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Article 39(b), emphasizing that resources should be utilized

for the common good.

In addition, the Hon'ble High Court of Telangana and

Andhra Pradesh has consistently held in various decisions

that economic development and public welfare are

intertwined and that the State has a duty to ensure equitable

growth. Reference may be made to State of Andhra Pradesh

v. McDowell & Co. (AIR 1996 AP 368), where the Hon'ble

Court emphasized the responsibility of the State to secure

investments that benelit public welfare and economic

progress."

6. The petitioner submitted that the Chief Minister of the

State of Telangana had agreed to participate in the said

Summit. However, he has refused to honour his commitment'

It is further submitted that the sarne is violative of

fundamental rights guaranteed to the petitioner under Articles

14 and 21 of the Constitution of India' It is also contended

that even though the Chief Minister of the State of Telangana

had agreed to attend the Summit, the bureaucrats are not

permitting him to attend the meeting'

7. We have considered the submissions made by the party-

in-person and Perused the record'
'l
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defined in Strrlud,s Judicial

the following te rrms: -

Dictionary, Vot. ,1, 4tn Edition in

"Putriic interest - (i) A matter of put,lic or general
rnterest <loes not mean that which is interesting

The expression .,public Interest Litigation,, has been

gratifying curiosity or a love of information or amusement;
but thar in which a class of the comm[nity have a
pecunlalr interest, or some inte.rest by which their legal
rights or liabilities are affected.,,

In Black's Lau, Dictionarlr, 6rh Edition ,pLrblic interest,, is
defined as follo\vs:-

"Public rnterest._ Something in which tlLe public, the
communit5. at large, has some pecuniar5r interest, or some
interest blr which their legal rights or l:abilities are
affected. It does not meal ar-rything so nar.-ov/ as rrere
curiosit-y, or as the interests of the particular localities,
which may be affected by the matters in ques:ion. Interest
shared by citizens generally in affairs of Loca1. Statc or
National Gc,vernment.,,

f . in State ol. Uttaranchal v. Balwant Singh Chaufalr, the
Supreme Court .re1d that the Court should p,4ma facie satisfy
that substaltial public interest is involved befor.e entertaining

the petition and the same involves larger put)lic interest. The

principles lard d,twn in Balwant Singh Chaufal (supra) were

' (zoto) : scc qoz
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reiterated in Anirudh Kumar v' Municipal Corporation of

Delhi2andEsteemPropertiesPrivateLimitedv.Chetan

Kamble3

10. In the backdrop of the aforesaid well settled legal

principles, we may advert to the facts of the case in hand' The

petitioner has no fundamental right to insist that the Chief

Minister of a State should participate in the conference which

may be held by the petitioner' The non-participation of the

ChiefMinisterinanySummittobeheldbythepetitionerdoes

not constitute infraction of Articles 14 and 2l of the

Constitution of India' No particulars have been pleaded as to

how, if the Summit is held, will fetch international investments

ald development projects to revive the economy of the State of

Telangana, which according to the petitioner is deteriorating'

In paragraph 5.7 of the affidavit' the petitioner has only stated

that the Summit is expected to attract international investors

and dignitaries. However' again the Petitioner has failed to

aforesaid Summit will attract
disclose as to how the

international investors and dignitaries' The petitioner has no

' 1zotsl I scct-ts
'(zozz) u scc eor
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legally enforceabie right to insist that the ,lhief Minister of the
State should attend the Summit, which is to be held by the
petitioner, u,Lro happens to be a president of a political party.
Similarly, thr: Chief Minister of the State has no legal
obligation to irttend the Summit held by €r F,rivate body. The
instart writ pr:tition is filed to enforce the o.r.al assurance given
to the petitioner in the meeting by the clrrer- Minister of the
State of Telargala.

I 1. For the atbresaid reasons,

writ petition ar-r d the same fails.

we do not firrd any merit in the

In the result, the writ petition is dismissed. There shall
be no order as tl costs

12

Miscellane ou s

closed.

\

petitions, pending if an\/, shalj staad
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HIGH COURT

DATED: 141fiit2024

ORDER

WP(PILXSR). No.388 12 of 2024

ilr'j. a;
./.

)

(-)

2 2 fci ?[l4

DrsMtsstNc T1{E WRIT pETtTtoN (ptL) (SR),

WITHOUT COSTS
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